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IN THE CENTAL ADMINISTRATIVE TRIBUNAL ALLAHABAD.BiNCGH 3 ALLAHAB
CIRCUIT BsNOH LUCKNOW. /
@.A NO. 1080/87(T)
( WoP.NO. 4273/82 )

Sunder lalk ceeceon Applicant
: Versus ;
Union of India Eivias Respondents

Hon'ble Mr.Justice K.Nath,V.C.
!&ﬂ'ble Mr,K.nggy_a, A.M,
Dateds 23.790. |

The case is called. No one is present for the applicant
today also. The writ petition concerns the selection proceedings
postof Extra Departmental Runner culminating in the
: 1tmentof respondent No. 4 and termination of petitioner Sbme -
j,’,in Augilst 1981, The Bench which dismissed the case on 20.3.90
: in default of the applicant obs:rved that the applicant has lost
# '*” interst in pursuirg the matter. In the absence of the applicmt
‘. today also the petition is dismissed in default. :
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Hon, MR. K Obayva, AM,

-No one appears for the applicaht, despite-
of—the notice. Shri, Q; Chandra, appears for
the respondent Nos. 1 & 3.
today.

He files power

It appears that the applicant has lost
interest in persuing the matﬁer., The writ
petition is dismissed without any order as to

costs, )
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Hon'bk Mr. Justice K. Nath, VC, Sy
Hon'ble Mr. K. Obayya, AM ; “

The case is called. No one is pfesgnt for the

applicént today alsq.  The writ petition concerns the '

selection p;oceedings/forthe‘post of Extra Departmental
Runner culminating in the appointment pf respondent no. 4

‘and termination of petitioner some time in August. 1981,

The Bench which dismissed the case an 20-3-1990 in default
of the applicant observed that the applicant has q@x&xxéﬂx
lost interest in' pursuing the matter. In the absence of
the applicant today also the petition is dismissed in
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’f BE?QR€ THECENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNGOL

T.A. NO. 1080 of 1987 |
CM I Ny B1]qe (L)

SUNDER LAL Applicant
Vs,

UNICN OF INDIA & others Onposite Partges

APPLICATION FOR RESTORATION OF T.A. NO.1080/87 UNDER RULE
15(2)0)F THE CENTRAL ADMINISTRATIVE TrIBUNAL (procedure)

RULES 1985

The Applicant begs to state as under:

1. That the above-said case was listed at serial nol2 on

I
'Nafch 20 :1990 before the NDivision Beach,

2. That The gounsel for the anplicent, due to inadvertence,

could not nut his presence before the coutt when the case

was called out,

3., That the court dismissed the said ‘-R. no,1080/87 for

A
o defauylt of the counsel for the anplicant.
4, +hat the default of the apulicant's counsel due to his
> be condoned
o non-anpeareance may D8 n 2d o
p%. 2

Wherfore, bt is nrayed that the court may be
nleased to condone the default of the counsel and restore the

T.A, no., 1080/87 to its original number,

Aaclole g VM

LUCKNOU LoomsefpaPPLICANT  Adtl oy

DATED 22.3.1990
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BEFORT THECENTRAL ADMINISTRATIVE TRIBUNAL, LUTKNGH

T.A, NO. 1080 of 1087 C Fq'ﬁh“*JdEZ &1 [?c<lﬁlj

SUNDER LAL Applicant
Us,

UNICN O INDIA & others Onposite par{'ies

! APPLICATION FOR RESTORATION OF T.A. NO.10B0/B87 UNDE? RULE
15(2)0)F THE CENTRAL ADMINISTRATIVE T'IRUNAL (orocedure)

RULES 1985

5
<«

The Applicant begs to state as under;
1. That the above-said _case was listed at serial nol12 on

I
Mafch 20 :1990 before the Nivision Beach.

2. That The gounsel for the anplicent, due to inadvertence,

could not nut his presence before the coutt when the case

was called out,

That the court dismissed the said ‘-A. no.,1n80/87 for
default of the counsel for the anplicant,
4, +hat the default of the apolicant's counsel due to his

non-anpeareance may be condoned.

Uherfore, bt is nrayed thet the court may be
nleased to condone the default of the counsel and restore the

T.A, no. 1080/87 to its original number,

Aﬂ&a\ﬂe.vt V@‘/\&Qﬁ
LUCKNCWY Lemse] p, APOLICANT AAve O/
NATED 22.3,1990
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SIDE GENERAL INDEX
CRIM ™AL
4 (Chapter XLI, Rules 2, 9 and 15) X
0 O ) - ” ;
Nature and number ofcasc...‘f*’.’.;-.&;..%\./.@.}...Z./[.Z...:Zg = ’8 22— 3./ JLI ; /é B 4/
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Name of parties. .. i.n«w{/J/‘L . M D2 Do @%
(4 ) ™
Date of institution..... P 1= (‘3 A a0 RS Bate of deécision. i vins i vioninn .
Court-fee '! Daée of A { Remarks
Serial Number admis- ondition , including
File no.| no. of | Description of paper| of sion of of date of
paper sheets |[Number Value paper to | document [destruction
of record of paper,
stamps if any
1 2 3 4 5 6 7 8 9
(" N Rs. |P.
3 {ég.‘wgubé Vol |
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I have this day of 198 , examined,

the record and compared the entries on this sheet with the papers on the record. Ihave made all necessary
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps
of the aggregate value of Rs. that all order have been carried out, and that the record is complete and
in order up to the date of the certificate

Munsarim
Datelllrl...ll‘.l.... e e e
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AN THE HON'ELE HIGL COoURT 0}" JUDICATURE AT ALTAHABAD,
(LUCKNO W EE\TC‘H} LUTKNG W,
YL/ A
Q Writ Petition No. of 1982,
\ /
\
\ V4 Sunder Lale o o ¢ ¢ s o 0 0 0 o o o s o o Petitioner.
' Versus
Union of India and otherse o o ¢ » o o & Oppeparties
A -
<, LN D E X
Sle
e C g n t e n t 5 o Page Noo
1o Writ Petitions [ — 26
A Aﬁfldd’\lito er0 zz‘ o lz_
3. Annexure Nos 1 - True copy of the LY
acceptance of resignation letter
of Bam Bharpseye
J\‘ 4, Annexure Ng, 2 - True copy of the 24
discharge 1e*ter of the petitioner.
4 0
5. Annexure Yoo 3 = Trus ecopy of the A5~ 24

iRxXxRekizRs daiez rep rcsentat ion
of the petitioner.

6. Annexure Nye 3-A - True copy of the « 27 — 33
instrUc'aia s dated 43,1980 issued
by the Agstt.Fost Master Generals

7o Annexure No» 4 - Tue photostat copy Yy
copy of the uCI’VlCG c\,ndltiong of
EsDe Agents at a glance memtioned
in tabular forme

Se ?Fower. oo

Lucknow, dated Comsel for tlhn rmlti.mer.

,;‘ 2. o8z, L
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PR 2
IV THE HON*BLE HIGH CQURT OF JUDICATIRE AT ALLAHABAD,
(LUCKNOW BENCH), LUCKNOW,
S Y
o7
Writ Petition Yoo | of losze ¥
A
b3
Je
Sunder Lal, aged about 32 years, son
A of Shambhoo, resident of Bhadwara,
. Post Bulbul Newsz, Pargans and Tahsil
Nanpara, District Bahraiche
| | seevee Petitioners
| | Versus
le Ih;lon of Incm‘a tt;rough the Post Master
A General, Post and Telegréph Department,
; Lucknows | |
2 Inspector Madhyawarti (Central) Cirele,
E . Post and Telegraph Department, Bahraich.
/// ‘_“ rT\\g 3¢ Luxman Singh, Inspector Post and Telegraph
{V \ N é"og‘ " \ Department, now posted at Head Fost Office,
, Q\ R / Sitapure
| \ N / 4. lalji, son of nNot knomn, resident of Agwa

Mohammadpur, Pargene @nd Tahsil Nenpara,

District Bahraiche

XXX Opposite p@l‘tiﬁs;
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- The humble petﬁtioner abgvenamed nost
resPeetrully begs to submit as under:=- %
lio Tbat ol'ig:lnally the uncle of tm
petitloner Ran Bharosey was @ppointed and posted as

D e - -
E;tra Departmental Mw and pagted in the
?o\gtpfrice H‘gter-‘a. and he used to carry on the
postal Dak and other important material from Post
office Matera to Asﬂi.»Mokﬁ_mmadpur‘ and vice-verssa
and he worked ‘arlﬂl:d"disc_:harzed the functions for more
than 25 years as suche

Be _ That Ram Bharosty son of Jodm the o
uncle of the petitioner had applied for leave and

in his place the petitioner was &ppointed as subst i~

tute and epproved on the aforesaid post of Extra
AR WX A

‘ Departmental mw ol oompassiqnate ground

for the purposes of carrying the Dak ete, and
accordingly the petitioner used to dis charge the
duties of Ram Bharosey his unecle deligently and to
the entire satisfaction of the superior officials.

3e Thiet the pet itiolil/er is being paid
Rse145/- per month from 3.Be1980 and the aforesaid
salary was continuously paid till 2551962

Qe That the petitioner nk’nh; g!/ﬂ was
seie cted and appointed on the aforesaid post in
July, 1981 and thereafter he hsd been asked to
deposit & sum of Rs.1,300/- the security as per
rules, by Sri Lwman Singh, Inspector for the

s0e e
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post of Extra Dep artmental Runner and accordingly the éeti-
tionert had deposited with the afgresaid Ingpeector a sufn

of Rs,l.zoo' - 25 per direction of the aforesaid Ingpector in
the month of August, 1961, The aforesaid amount was paiq %/
to Sri Lwman Singh, Inspector in presence of Sri Kameshwar
Pandey, son of Ballabha Saran Pandey, Extra Departmental
Delivery Agent of Matera, Radhey Shyam son of Ram Darshan

an employee of the Fost O0ffice and posted in the Fost 0ffice
Matera as he als_o used to carry the Dak from Matera to Aswa

5 lolbi and vice-versa and also in presence of Sri Mishri lal

overseer (Madhyawarti) of the Post Offices

a T That since August, 1981 i.e. from the date of <
| payment of the aforesald security the petitioner was ceased

to be the substitute of Ram Bharose son of Josha and aLppo:lrlt_?1
as Extra Departmental Rumer and he worked on the aforesaid
post and discharged the functions as such to the entire

satisfaction of the swperior authorities.

~ .6. That Sri Tuxman Singh, Inspeetor had forced and
induced Ram Bharosey to resign from the post as his nephew
¢ iee, the petitioner had already been provisionally &ppoint-
ed and now he would appoint the §etit ioner on the regular |
vacaney, accordingly on the aforesaid inducement Ram
6 o Bharosey had resign from the post of Extra Departmental
Runners A true copy of the aforesaid regignation's accepteance
letter is being filed herewith as Anpexure Noe 1 to the writ
petition,but simultaneously the petitioner had also been
discharged from the post of Extre Departmental Runner, A
true co.py of the letter of discharge af the petiticner is
- »z\i?’”fﬂ being filed herewith as Amexure No, 2 to the writ Petition.
- T place of the petitioner the opposite party Nes 4 had been

deputed to work and discharge the funetions of Runner but
neither any selection had held nor Amexures Noe 1 2nd 2
had been given to Ram Bharosey or the petitioner but the
petitioner some how or the others obtained the copics ol
3he same for the purposes of the present writ petition.

7o ~That the opposite party No. 4 has neither
been gelected nor any seleetion had been nmXdhumtxhs




held but the opposite party No. 3 had illegdly
deputed him as Extra Departmental m;éﬁ
in place of the petitioners %

8e That ohh coming to know about the illegal
acts of the opposite pmms Nos 3 to 3 the peti-
tioner had made a complaint to the higher authori-
ties but no heed had been paid and thereafter tie
petitioner had made several complaints to the Post
Master General, Lucknow tc the effeet that the
petitiqner has been workix_lg and discharging the
funetigns on the aforesaid post for the last two
years and he had also depgsited @ sum of Rgel,300/-
towards the security to Sri Luxman Singh Inspeetor
with the &ssurance that the afgresaid amount would
be returned to him on x;;n furnishing the security
from the society and he had been asked to work

and discharge the functions of the aforesaid post
and on the aforesaid place and an gpointment order
would be given to him later on but @1l of a sudden
another person had been deputed and the petitioner
nad been asked not tc work as such with immedizte
effecte It was also stated therein that Ram Bharosey
was working on the afpresaid post but he was asked
to resign from the afgresaid post with the assurance
that the petitioner would be gppointed in his place.
pesides the above it was also stated therein that
gri Luxman Singh had teken & sum of Rge3,000/- from
the opposite party No. 4 for deputing him in place
of the petitioner. A true copy of one of such
representation made by the petitioner to verious

(XX X J 5.




authorities ine1uding the Pgst Master Gen;r-‘al, Lucknow
1s being filed herewith as Amexure Moo 3 to the "
writ pgtitiom First of all the repmsentatw <
complaint was sent through the registered post with
acknowledgemgnt due on 2.6 .1982 to the Fé st Master
General and on 12.,6.1982 to the Hon'ble Minister
gqncermd and the aforesaid representaiion was also
:t‘o;'warded %o several other authorities of the
department and thereafter the reminders had been
sent to thgm but no heed had been paid and there=-
after the petitioner has seat several representations

to the authorities concerned.

9 That the provisions of Rule 3 of the
Service Rules for P&T Extra-Departmental Staff
gection I (héreinafter referred to as Service
Rules) provide for ahout the appointing authority
of the Extra Departmental Staff which is as followss

"3+ Appodnting Authority:

(1) The 2ppointing authority in respeet of
each category of employées shall be as
shown in the Schedwl e annexed to these

rul ese

(2) If any doubt arises as to who is the
appropriate appointing authority in any
case, the matter shall be referred to the
Government, whose decision therepn shall

be final."

10 Mat Rule 5 of the aforesaid Service

eved 6.
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Rules provides for the mpde of leave to the Extra

%7/

entitled to such leave 8s may be determined by the

Departmental Agent and such employees will be

Government from time to time p;@vided that where an
:aﬂs to resume duty on the e;tpiry of the maximum
periqd of leave admissible and granted to him or
ychere suweh an employee who is‘ granted leave for a
pericd less than the maximum period admissible to
him wnder th.esevrules. remains 3bsent from duty
for any period which together with the leave granted
exceeds the limit uptp which he could have been |
granted such leave, he shall, unless the Covemment,
in view of the exceptional circumstances of the case
otherwise decides, he removed‘from service after \
following the procedure laid down in Rule 8.

11. That Rule 5(1) of the aforesaid Service
Rules provides the ];Elriod of leave and work being
carried out by a substitute who should be person
approved by the authority competent to sanetion
leave to him and sueh approval should be obtained in
writinge
Departmental staff shall, during leave, be paid to

The @ lowance normally payable to an Extra

the @proved substitute provided and Extra Depart-
mental Agent should be permitted t; leave of absence
for mre than 9 days at & gtretch which may bé
extended wpto 180 days in exceptional eircumstances
by the Divisional Superintendent of Post Offices.
The leave of @abgence in excess of 180 days may be
granted by the Head of Circle only in case where




the necesslty for leave arises due to Extra Depart;-
mental Staff officlating in a departmental p;,st and
th‘e‘afo.resaid leave is to be sanctidned by the %@
appointing authoritye.

12 ~ That the prolv:Lsions of Rule 5(2)3. pro-
vides the mode of approval of the substitute in
place of Extra Departmental Staff proceeding on
leave, and provisionsof Ru:[e 5(2)4. provide the
mode of ‘arrangement in the place of = Extra
Departmental Staft appo inted to a regtﬂ.ar depart-
mental post and in the instant case Ram Bharosey was
Extra Departmental Mm& oh a regular
Departmental poste

13, That the provisions of Rule 5(2)8
pmvides for provisional appointment of the substi-
tule ti1l absorption of Extra Departmental Staff
in regular departmental post, which is ag follows:

In para 4 above it was made clear that if an
ED Agent is appointed against a regwiar post
(departmental) such as Postman, Packer, etc.
and the vacaney is o&‘ a ghort duration, he
may provide his own substitute subject o the
same conditions as in tie case ED Azentv
proceeding on leaves If, however; an ED Agent
is sppointed to a reguiar departmental post
for an indefinite period and there is no
likeiih:wod of bis returning as FD Agent,

LR X J 8.



then t.h;er appointmg authority should make
arrengements to fill up the post of ED Pagmt X
in the normal mean ner by ca;ling for epplica- é{
tionse When gppointment of ED Agent are made
in such cases, it bas to be made clear that
X the ‘grrt&gem@nt will continue only so long as
the person originally working as ED Agent and
g now working as Packer, Postman, etc. isnot
regularly appointed to #he dep‘artment@l post
A and when be is regwlarly appointed as Packer,
etes the p@s;it:lan will be revieweds In case
the original ED Agent has to revert back for
want of vacancy in the departmental post, he
will autouaticglly set back to his job a@as ED
Agent and his previous gservice as ED Agent
will be taken into account for considering his
‘ title to ex-gratia gratuity after condoning
his absence for the period he worked as Group 'D'
OR Postmen, etes The provisions of pare 1(5)
}\,g\\f\ﬁ/ that if an ED Agent remains on leave for more
than 180 days at & streteh he shall cease to
be an ED Agent, are not applicable in such

casese"

14. That provision of Rule 6 of the

Service Rules provides the method of termination
thxk of service of the employees from their respec-
tive posts and the SchedWle of appointing authori-

ties attached to Rule 5 is as under:

[ X R RN J 9.
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BOST QFFICES

Category ol poste mw%

1. Extra Departmertal SUIJ-Post; Senior Superintendent or
Mastere - »
: | ) Superintendent of Post
2., Extra Departmentel Branch )
Post Masters Joffices

3, Extra Departmentsl Mesengr) =~ | '
o TS omeTmee e T Deputy Presidency Postmaster;
4, Extra Departmental Delive
ggente ) Gazetted Postmaster inecluding
5. Extra Departmental Main ) 2 Gazetted Sub-Postmaster
4 Carrier or Ruiners ) | | ‘
| " % Tncharge of & Town Sub-0ffice;
6+ Fxtra Departmental Packer
¥ 5S 4 ‘ - ) postmaster in Higher or Lower
7. Extra Departmental Stamp )
Vendor. ; Selection Grade (in his own

8. Extre Departmental Chow- ) office) exeept & Postmaster
kidare. ' : '

) Incharge of @ Town Sub-0ffiece;

9. Fxtra Departmental Mail =

Peolle Inspector of Post Office (in

10s Extra Departmental all gther offices)e

EY ‘ fetter Box Peon.

i 15 That Section IX of the aforesaid Service

Rules deals the method of recruitment and Rule (1)

thereof provides the instruetions regarding selec-
AR tion of EeDe Agent whieh runs as follows:-

N

| *(1) Ingtruetions regerding selectipn - The

questiol of consplidating various instructions

P issued from time to time governing the appoint-

went and other service conditions of E.Ds Agent

has been engaging the attention of this Direc-

torate. After careful examination of all

aspects of employment of EeDe Staff, it has
been decided to gbserve the following instrue.
tions serwplously while making the seleetion

of Ep Agents.“
N T Y o N R R W ey T esse 106
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16, ” That sub-IfUIe 1 of Rule (1) of the afére-
said Service Rules provides for the age limit for Y
appointment of Extra Departmental Agent and the A
minimum age limit for employment as Extra Departzental
Agent will be 18 years and maximum age upto which an
1 Extra Departmental Agent can be retained in service
will be 65 years and the Direetor Genefial, Posts and
e Telegraphs may consider relaxation of this age limit
in exceptional cases. The instruetions issued on
A 3.3.1980 by the Assistant Tost Master General regard-
m Jlg "he selection and appointment Hmcedure for
various Extra Depa.rtmental Staff is being filed

herewith as Apnexure Ng, 3-A to the writ petition.

17, That Section II of Service Rules pmvid‘es
the method of recruitment :ng/ Ehi/ule (1) the instrue-
tions have been 1aid down regarding selectign proce=-
dure and sub-rule 2 provides the educational quali-
A - | fication of various posts of Extra Departmental staff
A "‘/ arid as per aforesaid rules there is no prescribed
qualification exxcept that the applicants show @
NS have sufficient working knowledge of the regional
language and simple at:tthmetic s 2s to able to
discharge their duties satisfactorily and the
instructions dated 3421981 issued by the Agsistant
Post Master General also provide the same qualifi-

cation and methodg/recruitment of Extra Deparimental

o

g
3
~

~
=
\S
£

L

Agent and in the dnstant case the petitioner
havjng sufficient working knowledge and eontinued
to work and diseharge the funetions of Runner

gince lele1980 to 25th May, 198 for ahout 21 years

&‘;7—*_— 7 eoee 10=A
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and -tl_le’ salary»had als§ been paid to him frém 3.9.80
to 255.1982 vide pay roll No. 8788 and as such
in‘a‘ny case he acquired the status of the regular /7;)
employeess Moreover the petitioner had alsb deposited
a sum qus.l,SOO/- as security amount as per direc-
tion of Sr_fL Luxman »Singh the then Ins;,ector. atthough
as per sub-rule 5 of Rule (1) he was required to
deposit & -sum of Rs.l,OOKO/- _only and this aléo shows
that khe petitioner had acquired the v;g status of

 the regular emplo¥ees.

17(a) That the petitioner is residing in the
neighbquring yillage of the post office Matera
whereas the opposite party % 4 ig residing at too
distence place from Matera and as per instructions
issu_ed by the Assistant Post Master General and the
b Services Rules the persons who is residing either

‘ at the same place where the post office is situated
from where the Dek is to be ciarried or in the neigh=-
bouring village could only be eligible for the
appo-intment as Extra Departmental Runner and as such

the alleged selection and appointment of opposite

party Moo 4 is contrary to provisions of the Service
Rules and instruetions issued by the authorities

’ concerneds
_—7t C""[(" l 18, That Rule (8) of the Service Rules provid-
AL P
' ZS es that the appointment order should indicate that

| the extra Departmental Agent will be governed by

R:T Extra Departmental Agent (Conduct Service)
Rules, 3968 and Rule (9) provides for the provi-

sional appointment of the Extra Departmental Agent

waich rmns as follows:
¢ee o 0 11.
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1. It has come to the notice of this office that
provisional appgintments made to ED posts are being
allowed to continue for indefinite pe riods and when
regular appointments are made, the provisional appo:nt-
XNERE ex persons do not readily hand over the charge.

The following instructions are issued in this regard:

(1) As far as possible, provisional appointments
z should be aveidede PFrovisional appantments
should not be made to fi1l the vacancies caused
by the retirement of FD Agentse In such cases,
the appoint‘ing authority should take aetion
well in time befgre the retirement of the
incumbent ED Agent, to select a suitable

Successole

¢ (11) Wnerever possible, provisional appointments
: should be made only for specific periodse The
e appointed person should be given understand
' ﬂ that the appointment will be terminated on

expiry of the specified period and that he will
have no claim for regular appointmente "here a
| new post office is opened or where & new post
is ecreated or where an ED Agent dies while in
service resigns from his post and it is not
_ \Q/'C e possible to make regular appointment immediately,
A) & provisional appointment should be made for &
gpecifie periode The offer for appoiniment
should be in the form annexed (Annexure A)e.

(4ii) Where an ED Agent is put off duty pending

[ RX ] 12.
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departmental or ,judicial pro.ceedings against

By ‘
him and it is not possible to ascer'{:ain the ‘
period by wnich the departmenta]/gudlcial ‘
proceedings are likely to be finalised, a pmvi.-' ‘
sional appointment may be made, in the form
annexed (Mnnexure B)e It should be made clear
to the provisionslly appointed person that if
ever it is decided to reinstate the previous
incumbent the provisional eppointment will be
terminated and that he shall have no claim to

any appointmente

Even in the cases where an appointment is made

to fill the vacancy caused by the dismissal/
removsl of an ED Agent and the dismissed/removed
employee has not exnausted all channels of &ppeals
the appointment should only be provisionale ‘
The offer for appointment should be in the

form annexed (Annexure B)e

2. Efforts ghould be made to give alternative
employment to ED Agents who are appointed provi-
sionally and subsequently discharged from service
due to administrative reasons, if at the time of
discharge they had put in ngt less then three years'
services In such cases their name should be includ-
ed in the waiting list of ¥D Agents discharged

from service, preseribed to DeGe, Po&k T, Letter

No «83-4/77-Pen. dated 2321979

3. These instructions may be brought to the
notice of appointing authoritiese (DeGey Pok To
letter Noo 43-4=77-Pen dated the 18th May, 1979)."

eee 136
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19. That Rule (10) of the afgresaid Seetion

1T of S_.ervice Rules provide that whenever it is
proposed to appoint an ED Agent due publicity should
be given to this facts This may be done by display-
ing a notice giving particulars of the appointment
to be made and the allowances and other conditions
attached to it at the concerned post office, the
police station, the panchayst office and any other
public place eonsidered suitablee (DeCe, Pox To
le tter Noo 43—40/6‘5-Per1 dated 19th January, 1968)
and Rule (16)2 plovides that it has been decided that
in futwre, a copy of the notice referred to shouwd
be sent tg the Distriect Silders, Sailers anfi Aimen's
Board also to keep them informed of the pa¥¥g prospec-
tive appointments, so that they may sponsor sulteble
disabled ex-servicemen, if available, in terms of
the instructions on the subjecte (PoMeGs, Madras
ietter NooSTB/68-16/70 dated the 18th March, 1972).
In the ingtant case no such publicity was made for
the appointment of the opposite party No. 4 and
neither any notice had bem issued ngr sent to the
post office concerned, police station, panchayat
office or any publie places considered suitable and
also to the District Sailders and Aimen's Board
nor eny information was received by ary of the
department. concerned about the vacaney for the post

A Ruocuex ¥
of Extra Departimental WLW and as such
the proceedings for gppointment of the opposite
party Noe 4 is vitiat ede

v/

20+ That Rule (14) of Section II pf the
aforesaid Serviece Rules provides the provision
eose 1de
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¥
of alternative &pointments to the ED Agents whogse
services are termjnated oh upgrading of offices
which is as follows:

1o It has been decided that the ED Agents,

whose services are to be dispensed with on
departmentalisation of their office, may be
provided for in other available extra-depart-
mental posts if they are suitable and willing.

2e The matter has been examined and it has
further been decid ed that if at the time of
departmentalisation of a particular office,

it is not possible to provide the discharged
ED Agent in & vacaney in the viecinity/neighbour-
hood of his residence, his name may be kept on
the waiting 1ist and he be offered the vacaney
that may become vacant subsequently in the
vicinity/ neighbourhood of the place of his
residences If, however, the discharged ¥D
Agent refuses to avail himself of this oppor-
tunity, no preference for further vacencies

may be given to such an agente

3e That it may also be mentioned in this
connection that while the poliecy should be
to provide discharged ED Agents with an
alternative employment near their original

see e ,15.



_J;,,,ZH

Y
Ak

£
o

office, it shmlld be aseerta:med from them if

\‘sz

they would be prepared to accept 2 job at some
distance from their place of residence rather
then waiting for the vacancy to oceur near

their home statione"

A true copy of the Service Conditions of ED Agents
at a glance mentioned in the tabular form is being

filed herewith as W_éfto the writ
petition.

1. ‘l’hat in the above circumstances the
Opposite parties No. 1 and 2 are not permitting
the petitioner to work and discharge the functions
of Extra Departmental Pebiveny/Sgwst and the salary
to the petitioner had also not been paid sinee the
month of June, 1982 till today and in case the
opposite parties are not restrained from interfer-

ing in the working and discharging the funetions of

‘the aforesaid post by the petitdoner and they are

noit direbted to pay the salary to him, the petition-
er would suffer irreparable loss and injury as there
is no other source of his income and thus the
opposite parties deservqé to be restrained from
interfering in the functioning and discharging the
duties of the petitioner and they also deserve t\c)-
be directed to continue to pay the sslary to the
petitioner ag per rule.

22e That being aggrieved and having no other
effective, ef ficacious, alternate and gpeedy legal

remedy the petitioner begs to prefer the present

writ petition on the following amongst other:
ode 15.
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(a) That the petitioner has worked and dis charged

the duties and funetions of Extra Departmental {
i)(qunner for the last about 2 years and 5 monthg

i~ g brea

Lang ag such he has acquired the status of

Regular employee, thus the actions of the

opposite parties No. 2 and 3 are eontrary to

the provisions of law.

A
(b) m-a‘t the te-rminatio.n qf the service of peti;
tioner from the post of Extra Departmental
Rumner and gppointment of the opposite party
Nooe 4 is arbitrary and malafide.
-y (e) That no selection for the post of Extra Depart-

/ mentel Rumer had teken place as provided in
the aforesaid Service Rules and the Instruetions
contained in Annexure Ng. 2-A to the writ
petition and as such the 2ppointment of the

opposite party Nos 4 is illegal.

(d) That In any case the selection for the post
of Extra Departmentel Runner had not been pub-
1ished and notified and the copy of the
,’@r-'\/ﬂﬁ(‘; il notification for filling up the 21leged vacaney

2 of the post of Rumer had not been sent 8na

attached at the concerned post office, police

station, the panchayat office and any other

publiec place and also sent to the Disfrict

Solders, Sailers and Aimen's Byard and as such

(X X N 170




(e)

(g)

(h)

20
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the alleged selection xxaseefirgs for the post
of Extra Departmentszl Runner and the appoint-
ment of the opposite party Noe 4 is illegsal

and contrary to the provisions of law.

That no sueh notifieation was issued for
filling up the post of Extra Departmental
Runner and as such the entire selection proceed-

ings, if any, are vitiated.

That the petitioner 1s residing in the neigh-
bouring village of Matera from where the Dak
are being carried at verious places ad on the
other hend the opposite party No. 4 is residing
at too distances place from Matera and thus he
was illigible for the post of Extra Departmental
Runner and as such the entire proceeding for
the selection and appointment of the opposite

party Nos 4 is invalid.

That neitber any show cause notice had been
issuved to the petitioner nor any inguiry had
been contemplated and as such the termination
of the service of the petitioner is illegal

esnd inv al id.

That no opportunity of hearding had been
afforded to the petitioner before the termina-
tion of his service although k% in any case

he had acquired the status of regular employee
and thus the terminatiof of the serviece of

the petitioner is in viplation of the prineiples

Pooee 180
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of natural justice,

(1 i’ha‘c the temination of the service of the
petitioner from the post of Extra Departmental
Runner is contrary tc the provisions of service

Ruleg and the instruetiong eontgined thereine

(j) That the petitioner is having sufficient working
kngwledge and has worked as such gn the post
of Extra Departmental Runer for the last 2 years
and 5 months whereas the gpposite party No. 4
h2s no knowle dge a2nd thus the petitioner should '
have been regularly appointed but in not doing
so the opposite parties Noe 2 2nd 3 acted

contrary to the provisions of law.

(k) That the actions of the opposite partles Ng. 2

and 3 are based on malafide in appointing the

opposite party No. 4.

(1) That the petifioner had deposited the security
money as required under the Service Rules and
as such he should have been treated 2g reguar
dmployee of the department and in not do so
the opposite parties No. 2 2nd 3 have acted
illegally and egntrary to the provisions of

lawe

Wherefore, it Is respeetfully prayed
that this Hon'ble Gurt may be pleased:

LN X 19.
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iv)
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v)

TRl : ;rjs‘;’g{j‘,’?ﬁ' '
to issue_‘a writ , order or direction in the

nature of certiorari quashing the ent ire A
selection proceedings, if any, for the post of
Extra Departmental Runner and the appointment

of the opposite party N’Q_. 4 and the termination
of the services of the petitioner as Extra
Departmental Rumer after calling for the entire
records of the aforesaid alleged selection pro-

ceedings and the termination of the services of

- the petitioners

to issue & writ, order or direction in the
nature of »qtb-warrjanto directing the opposite
parties No. 1 end 2 to restrain the opposite
party Noe t;l-fmm working and discharging the
funetions ¥% kkm yypaxd of the Extra Depart-

mental Runners

to issme' a writ, order or direction in the
ngture of mandamus directing the opposite
parties Nos 1 and 2 to decide the representa-
tion of the pet.itio.ner as-contained in
Amexure Noeo 3. ‘

to issue such other writ, order or direction
as deemed just and proper in the circumstances

of the case and to which the petitioner is
fomd entitled to.

to award the cost of the writ petition in
favour of the petitioner.

oo és 20‘
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vi) to waive off the statutory period of notice
to the Stam@ing Coungel for the Central
Government as the matter is urgent in natwre,

\

\ weate,
Lucknow, dated Tusel for the petiticner

1 2/ &~ 108z,

Certified that there is no defect in

filing the aforesaid writ petition.

*{ I
41 \443."56,
Comsel fon the petitioner,
h?‘y
¢
A
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AFFIDAVU‘ ~’\€V
L \HIGH cod?r j }
; ALLAHAB@D }
< T
»
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IN THE HON'ELE HIGH COURT OF JUDICATIRE AT ALLAHABAD,
(LUCKNOW EENCH), LUCKNOW,

- G

writ Petition No. of 1982,

qunder I8le ¢ ¢ o ¢ ¢ # ¢ ¢ © o @ © 0 © o wetitioners
| Versus
Union of Indie and otherse o o o o ¢ o o Oppeparties

- G

FFIDAVIT

I, Sunder Lal, aged abqu’c 32 years, sou
of Shambhoo, resident of Bhadwara, Post Bul buk Newaz,
Pargana and Tahsil Nanpara, District Bahraich, do

hereby solemnly affirm and state as under:

l. That the deponent 1is the petitioner in
the ahovenoted writ petition and as such he is fully
conversant with the faects deposed to hereinafter.
2e That Bhe contents of paragraphs 1 to 21 of

b~

of xm azxm the accompanying writ petitim are

true to my own knowledgee

: _ o,
13 gg {V ' ,(“u"
Lucknow, dated Deponent.,

NI 1osz,

T, the deponent abovenamed do hereby

verify that the contents of paragraphs 1 89d 2 of

L N 2.



e )2 —

$~

o
(1]
L ]

¥
4%

this affidavit are true to my own knowledge no part

a4
of it is affidavit are true to my own knowledge, no

part of it is false and nothing material has been

concealed, so help me Gode

. S vcmemam
29 /'”(\Lq | I(fg
/
Lucknow, dated Deponent,
t N-J'" 1982,
» I, after perusal of recgrds identify the deponent

abpovenamed who has signed this affidavit before me.

x /Z/f
I pe

/ Advo/é/é*(eo

» Solemnly affirmed before me on H\-S

"“\./f A ~‘ a.t ¥ R. L‘: lr/*;:Li {ﬁ‘; by N
Oy \
the deponent who has been identified by
. M. P "\ -~" \ Ay
Sri KL '
T Clerk to Sri MLV~
4 Advocate High Court, Allahabade

I have satisfied myself by examining the deponent that
he haswnderstood the oontents of this affidavit which

have been read over and explained by me to him.
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E.,D.A. can be retained in service will be 65 years. The

/R

Director General, Posts and Telegraphs may consider

relaxation of this 'age 1imit in exceptional cases,

2, Rldcational wnalifications

ED Sub Postmasters, ED
Branch P ostmasters &

ED Delivery agents

ED Stamp Vendors

All other categories of

Vill Standard(matricu=
lation or equivalent

may be preferred,

VI standard (VIIT gtandard

may be preferred,

should have sufficient

ED4AS, working knowledge of
the regional language
and simple arithmatic

so as to be able to discharge

their duties satisfactoirly

categories such as B
messengers should also

have enough working knowledge

of English,

3, Income and Ownership of Property

The person who takes over the ggency (EDSPY/EDBRPU

nust be one who has in sdequate means of livelihood,

The person selected for the post of TEDSPY/EDEPY
must be able to offer office space to serve as the agency
premises for postal operations, The rent upto RSe10/=
Payeble heretofore under ihm thig Directorate letter no,




B= 25

o

14-15/62-T%p dated 21,1,63 will cease to be payable

with inmediate effect, The premises must be such as

will serve as a small postal office with provision for
instsllation of even a PO (Business premises, such as shops

etc,, may be preferred).

4, (1) The Extra Departmental Branch Postmaster

EDSFMs must be a ywepermsnent resident of the village

where the post office is located, He should be able to

attend to he jgost office work as reqﬁired of him keeping

in view of the time of receipt, despatch and delivery

of mails which need not be adopted to suit his convenience or

his main avocation.

(i1) ED 1all Carriers, Runnere and Nail Peons

should reside in the station of the main post office

or stage where from mails orginate/terminate i.e, they

should be permenent residents of the delivery jurisiiction
of the post officse,

(iii) E.D. A of other categories may as for as

possible reside in or near the place of their work.(letter
n0¢5=9=/72-ED Cell, dated 18.8,73 and 43-312/88 Fen

dated 20-1-79 stand modified to this extent),

&, Security

EDA s of all categories except EDDAs should furnish

security of is,1,000/- subject to the condition thet the

amount of security should be increased/decreased so as to



Bt . yv\\

be equal to the amount of cash and valuables that

ig authorised to be entrusted to them under the orders o

of Divisional Superintendent or the Head of the Circle as

the case may be, In the case of EDAs who have furnished

security in the form of security bond, the above decision

nay be given effect to on the expirty of the current
term of the bond (lebter No,15-1/72 Ed Coll, dated:

18,8.73 atands superceded).

6o Preferential Categories

The last orders issued in this connection under
letter no,43-191/79 Pen dated 22,6,79 fixing the four
preferencial categories according to the esrlier orders
issued vide this Directorate later no.43-_-14/72 Pen
dated 2,3,72, no.43-246/77-Fen dated 8.3,78 to
Scheduled caste and Scheduled Tribes candiddtes and

no ,43=231/78~Fen dated 17-2-79(regarding Ex=-grmy Postal

service Personnel), No,43-312/78-Pen dated 20=1-79 (regarding

Backward classes and wesker sections of society) and to

the educated unemployed persons, it is clarified that

the above perference should be supject to first and foremost

that the candidate selected should have an adequate

means of levelihiood, which though alreadyvprescribed,
sedms to have been ignored for time past especiglly in
view thosp preferentiad categories being introduced in
the above orders The criterion to judge" adequate means of
levelhood" ~should be that in case he loses his main

source of income, he should be wijxeted adjudged as

ineurring a disqualification to continue ag EDBRI/EDSRY
+ . |




In other words, those must be gbsolute insistence on

the adequate source of income of the EDBPM/EDSEM

and the gllowing for his work as EDBFPM/EDSFM must

be just supplementary to his income, The ensure this
condition the candidate must be ¥Xki®m able to offer
office space to serve as the agency premises for

pwostal operations as well as a public call office (there
being now no provision for paying any amount as rent for
the premises) and as such business premises such as
shops ete, lust be preferred, regardless of the various

categories of preference mentioned. above,

The preference esrlier given to backward
classes and weaker éection of & society stipulated
under this Directorate to letter no. 3% 43-312 /78 Pen
dated 20-1-§9 ghould be dispensed with as no such

categories have been defined on an 4ll Indisg Basis,

For the B,L, posts other than those of
EDBPI/BDSFMs preferences to scheduled caste/tribe can-
didates may still be given in order to ensure the
ninimum fixed percentage on laid down for grouptq! and
‘DY cadres in these communitiems in respect of employment

of EJD.staff of those categories as laid down in letter
no,43-117/80-Pen dated 8,10.80.

Te Hind version will fellow,

8d/-
( S,PeRal )
Director (BTP)
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No.STA/~67/80/81/10 Dated at Lucknow, the 19.2,1981.

Copy forwarded for information, guidance and necessary
Y : y

& =

d / \\

action tos= W)
.

1, The Director Postal Services Tucknow/Kanpur/

Dehradun/Veranasi Reglons and Director Postal services

(}10 % ) CeOo

2 All S8F0s/SSRUS/SF0s/ SRiis in U,P. Circle.
3. The Fostmasters Lucknow/Kanpur, )
4 The Supdt. P.8.D.Aligarh /Lucknow/Veranasi /

Saharanpur Bar eilky.

8. A1l officers/ASP0s/I, is in Circle 0ffice.

6o The 4.,0.100(8B) Lucknow/Agra/Varana si/Dehradun,
Te All the pestmasters in H.P.0s in U.F. circle.
Se VID/RECTT.Planning sections, C.C.

All the recruiting units should teke a complete
note of the orders above and comply with those before making
any appointment in £.D,cadre hence forward,

411 the communications referred to in D.G's
letter under circulation were endorsed vide this office
endst, Nos, STA/= =67/Corr/73/8 dated 10-10-73, STA A-6773

74/5 dated 30-1=79, STA/A=67/79/5 dated 21.1.79, STA/A-67/71/5




dated 11-3-72, STA/A-67/78=74/5 dated 18.4.78,

dated 9.3.79 and STA/A-67/€0/10 dated 3.1,80,

wledge

The receipt of this letter may please to ackno=-

d.

(ReP,SINGH)

Asstt, Postmaster General (Staff)

Bndt, No.A.Rlg. dt.at Sul, the 3,3.81

Copy forwarded for information as necessary action,

8FM M.Khanna/Kanpurfdamethi

I,Fos. WestfEast/anethi/North(sul)

&

Superintendent Post 0ffices

Sultanpur,

STA/A-67/79 /5
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IN THE HON'BLE HIGH QURT OF JUDICATIRE AT ALLAHABAD,
(LUCKNOW BENCH), LUCKNOW.

@ygﬁﬁD

Civil Misc. An. Moo (W) of 1982,

In re: %6//\
N 25,
Writ Petition No. (, ’ of 1982,
g e ] s

Sunder Lal,‘aged abput 32 years, son

of Shembhoo, resident of EBhadwara,

Fost Bulbul Newaz, Pargana and Tahsil

Nanpera, District Bahraich.

escesnse Petitioner.
- Versus

le lnion of India through the Post Master General,
Posts i—‘ahd Telegraphs Department, Lucm?m

2o TInspector Madhawarti (Central) fircle, Fosts
and Telegraphs Department, Bahraiche’

3o Luxman Singh, Inspector, Posts and Telegrephs
Department, now posted at Head Fost Office,
Sitapure

4o TLalji,Sn of not known, resident of Agwa
Mohammadpur, Pargana and Tahsil Nanpara,
District Bahraiche

cesses ( posite
pparties.

hp]jggt;,gn for Interim Relief

- g

%

e %pe0 0 2.



1 Cal
- 2 5 =
The humbl e petitioner abovenamed most
respectfully begs to submit as under:- X/
Y
That in view of faects and circumstances
stated in the accompanying writ petition duly support-
l‘\ ed by an affidavit, it is respectfully prayed that

this Hon'ble Court may be pleased to restrain the
opposite parties mot to interfer in the working and
4 discharging the
Lfwmectioms of the petitionerds Extra Departmental Ruam,ex
Bakkraxy Aooxt and they be further directed to
continue to pay the salary to the petitioner as per
rule during the pendency of the aforesaid writ

petitione Such other order as deemed just and proper

in the circumstances of the case be also passed.
., "‘

J! Advocate,

Lucknow, dated Coungel for the petitioner,
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IN THE HONTnghﬁIGH COURT OF JUDICATURE
AT ALLAHABQD—LU?KNOW'BQNCH %

40

/9-5'&(

C - \\ ey

\&U{} %&S\U\\\ tooﬂ’oﬁooeouNU 437 of igg)/
' “‘)/(’W/O&h/ /Oz—* patltiomsr
CE NS EQ OGN ODIOCEAORROORECELDDIHRLNLGSYIE LT * 7

versus
0 b T Sad ha s
Ll ’77% s, s0pposl te=martias,

PP CSECLETS NS R0 WEGD ‘e 20800

REGTISTR4AR,
I AM appearing as the Centrzl Government
Standing Counssl, on bzhalfvs-f Applicant/

ROSJOndL;ﬂU/OppOE- ts Pa 'usn/ :C};e(.- “Pe0REEILU N

o IN T2l

Detod./.%/m . ;19;5/? Central Govermme b
I

S§tanding Counsel,

‘® ® o ® i35 B 0 @& @



oY
Union of Indla and others

APPLICATIUK
f?ﬁﬂ‘ﬁ‘?jwﬂmﬁh IDMIEISTRE

5 CEHTRAL ADMILI STRIAL TRISUKAL,

LUCKIC We (?
)

}" | '. N @

0. 1080 OF 1937

8\ 8\
ol A 3
‘e \\
Ll )
Beouty
—
M
a\&\ac

- ipplicant

cunder el

wV e 80 8 =

-= Oppodlte-partiess

Uiil)

PCR REQTORATIURM OF T. &. HU.].
u LB«\.L&

(PRCCEDU

RE) RULE 1985

gerial Koe.l

ticont begs to state as undel i-

se wes Listed at

1). Thet the aforesald ca
5 on March 10, 1990 before the Division
on |
2)e That/the dete ¢the @foresaid Cchse was
for defaulte
3)e Tat applicant filed the restoration

applica t.on in which he weg dlrected to ¢4
. LECLE f Llle
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

LUCKNOW
‘%q
SUNDER LAL coe APPLICANT
VERSUS
UNION OF INDIA & OTHERS «es OPPOSITE PARTIES

e ST e

AFFIDAVIT IN SUPPORT OF THE APPLICATION

I, Ram Kumar Tripathi, aged about 30 years,
son of Shri Sukh Dev Prasad Tripathi, the deponent,

do hereby state on oath as under;-

L That the deponent is the clerk of the
counsel and is conversant with the facts of the

application,

2 Th=t the above-said case was listed at
serial no, 12 on March 10, 1990 before the Division

Bench,

3. That the counsel for the applicant, due to
- %%\){i‘(‘{
inadvertance, could not put his presence before the

court when the case was called out.

4, That the court dismissed the said T.A.No,
1080 of 1987 for default of the counsel for the

applicant,

B That the default of the applicant's counsel

due to his non-appearance may be condoned,
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: ; CENTRAL ADMINISTRATIVE TRIBUNAL
‘ ;f CIRCUIT BENCH LUCKNOW

T.A. NO, 1080 of 1987 (T)
(W.P., NO, 4273 of 1982)

i

Sunder Lal secese Appl icant,
Versus

Union of India & Others eeeccee Respondents,

200341990,

Hon, Mr. D.K. Agrawal, J.M.

Hon, Mr, K. Obayya, A,M.,

;,Y/’“’\’\\’\ No one appears for the applicant, despite
A otic\e,,/‘_hri D. Chandra, appears for the respondent Nos.

& 3. gHe‘zg files power today. It appears that the applicant
lost /interest in persuing the matter. The writ petition

S d;%i}ﬁésed without any order as to costs,
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CENTRAL ADMINISTRATIVE TRIBUNAL
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TeAs NO, 1080 of 1987 (T) il
(W.P. NO, 4273 of 1982)

Sunder Lal sccess Applicant,

Versus
Union of India & O‘Chers sevcooe Respondents.
20, 03,1990,

Hon, Mr, D.K. Agrawal, J.M.

Hon. Mr, K, Obayya, A.M,

_ ¥o one appears for the applicant, despite
.g;fb!ice, Shri D. Chandra, appears for the respondent Nos,
L2 ‘L‘, 'He files power today. It appea&rs that the applicant
‘ N -%as lost interest in persuing the matter. The writ petition
N is dismissed without any order as to costs,
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4 CENTRAL ADMINISTRATIVE TRIBUNAL .
CIRCUIT BENCH LUCKNOW

T.A. NO., 1080 of 1987 (T) ¥
(WePo NO, 4273 of 1562) o
Sunder Lal esecse Applicant,
Versus
Union of India & Others ceeceeces Respondents,
20, 03,1990,
Hon, Mr. D.K. Agrawal, J.M.
Hon, Mr, K, Obayva, A.M.
'\"\: /
\\ \ lio one appears for the applicant, despite

ot,ice}/ hri D, Chandra, appears for the respondent Nos.
s 3y, Hé files power today. It appesrs that the applicant
has, 10#4: interest in persving the matter. The writ petition
a?’fs/ C\Bisnis sed without any order as to costs,
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In the Hon'ble High-Courtiof Judicature at Allahabad ?(/'LCU
At

Lucknow Bench ( Cze.t)

1&&)&\\ s Alede|e, <w‘¢-ﬁz73;&.b)

B il s teninmin i PIff./Applt./Petitioner/Complainant
Verses

I\MYLKJMYQM ............ creeieeeiinieeiieenenee. .. ee Defent, [Respt7Accused
KNOW ALL to whom these presents shall come that [/We. Q.khw

tﬁi a%ove ﬁamedC Lj""‘“‘ "YL% el ..do hereby appoint
« D esh b

, Advocate, . }\}:&& (*'\- ’Q.r""G gliw\ )Tcmfv-@
Jw-ngh Court, Lucknow Bench

(hereinafter called the advocate/s) to be my/our Advocate inthe above-noted case and
authorised him :(—

To act, appear and plead in the above-noted case in this Court or in any other Court
in which the same may be tried or hea'd and also in the appellate Court including High Court
subject to payment of fees separately for each Court by me/us.

To sign, file, verify and present pleadings, appeals. cross-objections or petitions for

executions, review, revision, withdrawal, compromise or other petitions or affidavits or other

\ % documents as may be deemed necsssary or proper for the prosecution of the said case in all
its stages.

To file and take back documents, to admit &/or deny the documents of opposite
partys.

To withdraw or compromise the said case or submit to arbitration any differences
or disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.

s To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and
‘ to do all ether acts and things which may be necessary to be done for the progress and in the
course of the prosecution of the said cause,

l/! To appoint and instruct any other L=gal Practitioner authorising him to exercise the
f\ power and authority/hereby conferred upon the Advocate whenever he may think fit to do so
Ve & to sign the power of attornoy on our behalf,

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his subsutute in the matter as my/our own acts, as if done by me/us to all
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain for himself.

And |/we the undersigned do hereby agree thatin the event of the whole or part of
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to
withdraw from the prosecution of the said case untill the same is paid up. The fee settled
is only for the apove case and above Court |/we hereby agree that once the fees is paid. I/we
will not be entitled for the refund of the same in any case whatsoever.

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the
contents of which have been understood by me/us on this....ccuee ceeieremceree.d@y Of cuevee s vee 19

Accepted subject to the terms of fees. Client Client 1
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Advocate | ,,@/(/(,(/L J
(HARISH THANDR

Agstt fiirectorFastal Snmu |
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